R

«
II1 THE CENTPAL ADMIIIISTRATIVE TRIBUIIAL, JAIPUFR BEICH, JAIPUR.

* * %
. Date of Decision: 2.2.926.
OA 28/95
Hari Mchan Fashyap . ... Applicant
Versus
Union of India and ancther evs Pzepondents.
CORAM: . _ .
HBOIT'BLE MP, GQOFAL UFIZHIR, VICE CEAIFMAN
HOII'ELE MF. O.F, SHAFMA, MEMEEE (A) '
For the Applicant ee. Mr. R.N. Mathur
For the Respondents eee M. Manizh Phardari
ORDER
PEl‘ HOIV'ELE MF, GOFAL TRISHITA, VICE CHAIFPMAN
Applicant, Hari Mohan Usashyap, in this application u/s 19 of the
Administrative Trikunals Act, 1925, haz azzailed Arnesnce A=l Jdatsd
5.10.2d, by which h: was direcizd alongwith others to procsed for

und=rgoing the training covrse for the post of ASM.

2. Wz have heard the lzarnsd coonsel for the applicanc

learnsd counssl for the respondenta.

3. The lzzined coanszl  for the applicant  states tha

and the

reczived a copy of a commandication, wihich shows that the applicant will

not ke 22nt for training for the post of AEM Lok will be suitably re-

dzployead having vegard Lo his willingness. Thevefors, he siates

pre2:nt a 1@11‘1t1uu has keoome infructusus.

4. The OA is, therefors, dismizsed at th: astage of admiss
order a3 to costs.
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